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 (2)

 (3)

 (4)

 Papers  Laid

 of  Jaigaon  and  Moreh  subject  to  the
 payment  for  such  goods  being  received
 in  freely  convertible  currency.
 G.S.R.  117(E)  published  in  Gazette  of
 India  dated  the  7th  March,  1995  together
 with  an  explanatory  memorandum
 regarding  exemption  to  inputs  required
 for  manufacture  of  Iron  and  steel
 intermediates  when  imported  into  India,
 from  the  whole  of  the  basic  and  additional
 duties  of  customs‘leviable  thereon,
 subject  to  certain  conditions.

 [Placed  in  Library.  See  No.  LT-7458/95]
 A  copy  each  of  the  following  Notification  (Hindi
 and  English  versions)  under  sub-section  (2)  of
 section  38  of  the  Central  Excises  and  Salt  Act,
 1944  :

 (i)  G.S.R.  83(E)  published  in  Gazette  of  India
 dated  the  22nd  February,  1995  together
 with  an  explanatory  memorandum  making
 certain  amendments  in  the  Notification
 No.  32/94-CE,  dated  the  4th  July,  1994.

 (ii)  G.S.R.  126(E)  published  in  Gazette  of
 India  dated  the  10th  March,  1995  together
 with  an  explanatory  memorandum  making
 certain  amendments  in  the  Notification
 No.  32/94-CE,  dated  the  4th  July,  1994
 so  as  to  prescribe  it  necessary  for.  the
 importers  desiring  to  issue  modvatable
 invoices  to  be  registered  with  the  Central
 Excise  Department.

 (iii)

 (iii)  The  Central  Excise  (First  Amendment)
 Rules,  1995  published  in  Notification  No.
 G.S.R.  127(E)  in  Gazette  of  India  dated
 the  10th  March,  1995  together  with  an
 explanatory  memorandum.

 [Placed  in  Library.  See  No.  LT-7459/95]

 A  copy  of  the  Narcotic  Drugs  and  Psychotropic
 Substances  (Amendment)  Rules,  1995  (Hindi
 and  English  versions)  published  in  Notification
 No.  G.S.R.  82  in  Gazette of  India  dated  the  14th
 February,  1995  together  with  an  explanatory
 memorandum,  under  section  77  of  the  Narcotic
 Drugs  and  Psychotropic  Substances  Act,  1985.

 (Placed  in  Library.  See  No.  LT-7460/95]
 A  copy  each  of  the  following  Reports  (Hindi  and
 English  versions)  under  article  151(1)  of  the
 Constitution  :  ...

 (i)  Report  of  the  Comptroller  and  Auditor
 General  of  India—Union  Government
 (No.  6  of  1995)  for  the  year  ended  the
 31st  March,  1994  (Scientific
 Departments).
 [Placed  in  Library.  See  No.  LT-7439/95]
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 (ii)  Report  of  the  Comptroller  and  Auditor
 General  of  tndia-Union  Government
 (No.  7  of  1995)  for  the  year  ended  the
 31st  March,  1994  (Posts  and  Telecomm-
 unications).

 [Placed  in  Library.  See  No.  LT-7440/95]

 (5)  A  copy  of  the  Union  Government,  Appropriation
 Accounts  (Postal  Services)  for  the  year  1993-94
 (Hindi  and  English  versions)

 [Placed  in  Library.  See  No.  LT-7441/95]

 (6)  A  copy  of  the  Union  Government,  Appropriation
 Accounts  (Telecommunication  Services)  for  the
 year  1993-94  (Hindi  and  English  versions).

 [Placed  in  Library.  See  No.  LT-7442/95]

 Review  on  the  working  of  and  Annual  Report  of
 Rashtriya  Pariyojna  Nirman  Nigam  Limited,  New

 Delhi  for  1993-94  and  Statement  showing  reasons
 for  delay  in  laying  these  Papers.

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF
 HUMAN  RESOURCE  DEVELOPMENT  (DEPARTMENT
 OF  YOUTH  AFFAIRS  AND  SPORTS)  AND  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF  PARLIAMENTARY  AFFAIRS
 (SHRI  MUKUL  WASNIK)  :  On  behalf  of  Shri  P.V.
 Rangayya  Naidu,  |  beg  to  lay  on  the  Table  :

 (1)  A  copy  each  of  the  following  papers  (Hindi  and
 English  versions)  under  sub-section  (1)  of
 section  619A  of  the  Companies  Act,  1956  :

 (i)  Review  by  the  Government  of  the  working
 of  the  Rashtriya  Pariyojna  Nirman  Nigam
 Limited,  New  Delhi,  fgr  the  year  1993-94.

 (ii)  Annual  Report  of  the  Rashtriya  Pariyojna
 Nirman  Nigam  Limited,  New  Delhi,  for  the
 year  1993-94,  alongwith  Audited  Accounts
 and  comments  of  the  Comptroller  and
 Auditor  General  thereon.

 (2)  Statement  (Hindi  and  English  versions)  showing
 reasons  for  delay  in  laying  the  papers  mentioned
 at  (1)  above.

 [Placed  in  Library.  See  No.  LT-7443/95}

 Notification  under  Delhi  Municipal
 Corporation  Act,  1957

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF
 HUMAN  RESOURCE  DEVELOPMENT  (DEPARTMENT
 OF  YOUTH  AFFAIRS  AND  SPORTS)  AND  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF  PARLIAMENTARY  AFFAIRS
 (SHRI  MUKUL  WASNIK)  :  On  behalf  of  Shri  P.M.  Sayeed,
 |  beg  to  lay  on  the  Table  :  ०  copy  each  of  the  following
 Notifications  (Hindi  and  English  versions)  under  section
 481A  of  the  Delhi  Municipal  Corporation  Act,  1957  :

 (1)  The  Delhi  Municipal  Corporation  (Determination
 of  Rateable  Value)  Bye-laws,  1994  published  in
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 Notification  No.  F.  22(11)/UD/94/11422  in  Delhi
 Gazette  dated  the  24th  October,  1994.

 (2)  The  Delhi  Municipal  Corporation  (Property  Tax
 Return)  Byelaws,  1994  published  in  Notification
 No.  F.  22(11)/UD/94/11423  in  Delhi  Gazette
 dated  the  24th  October,  1994.

 [Placed  in  Library.  See  No.  LT-7444/95]

 12.05  hrs.

 ESTIMATES  COMMITTEE

 Forty-ninth,  Fifty-second,  Fifty-third
 Reports  and  Minutes

 [English]
 DR.  KRUPASINDHU  BHO!  (Sambalpur)  :  Sir,  |  beg

 to  present  the  following  Reports  and  Minutes  (Hindi
 and  English  versions)  of  the  Eastimates  Committee  :

 (1)  Forty-ninth  Report  on  the  Ministry  of  Finance
 (Department  of  Revenue)  Customs  Clearance
 at  International  Airports  and  Minutes  of  the
 sittings  relating  thereto.

 (2)  Fifty-second  Report  on  the  Ministry  of  Finance
 (Department  of  Economic  Affairs-Banking
 Division)  Credit  Facilities  to  the  Weaker
 Sections  of  the  Society  and  Minutes  of  the
 sittings  relating  thereto.

 (3)  Fifty—third  Report  on  the  Ministry  of  Civil
 Aviation  and  Tourism—Development  Tourism
 and  Civil  Aviation  in  Remote  and  Hilly  Areas
 and  Minutes  of  the  sittings  relating  thereto.

 12.05%  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 Ninety-fourth,  Ninety-seventh,  Hundredth,  Hundred-
 first,  Hundred-second  and  Hundred-third  Reports.

 [Translation]

 SHRI  BHAGWAN  SHANKAR  RAWAT.  (Agra)  :  Sir,  |
 beg  to  present  the  following  Reports  (Hindi  and  English
 versions)  of  the  Public  Accounts  Committee  :

 (1)  Ninety-fourth  Report  on  Action  Taken  on
 Seventy-fifth  report  of  Public  Accounts
 Committee  (10th  Lok  Sabha)  relating  to
 Disinvestment  of  Government  Shareholding  in
 selected  PSEs  during  1991-92.

 (2)  Ninety-seventh  Report  of  Public  Accounts
 Committee  (10th  Lok  Sabha)  on  System
 Appraisal  Functioning  of  Investigation  Circles.

 (3)  Hundredth  Report  of  Public  Accounts  Committee
 (10th  Lok  Sabha)  on  Revision  in  the  format  of
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 Union  Government  Appropriation  Accounts
 (Civil).

 (4)  Hundred  and  First  Report  of  Public  Accounts
 Committee  (10th  Lok  Sabha)  on  Avoidable  or
 Wasteful  Imports.

 (5)  Hundred  and  Second  Report  of  Public  Accounts
 Committee  (10th  Lok  Sabha)  on  Assessment  of
 Religious  and  Charitable  Trusts.

 (6)  Hundred  and  Third  Report  on  Action  Taken  on
 Sixty-fifth  Report  of  Public  Accounts  Committee
 (10th  Lok  Sabha)  relating  to  Central  Pollution
 Control  Board-Audit  Review.

 12.06  hrs.

 COMMITTEE  ON  PUBLIC  UNDERTAKINGS

 Fortieth  Report,  Forty-second  Report

 [English]
 SHRI  ६.  AHAMED  (Manjeri)  :  Sir,  |  beg  to  present

 the  following  Reports  and  Minutes  (Hindi  and  English
 versions)  of  the  Committee  on  Public  Undertakings  :

 (1)  Fortieth  Report  on  Action  Taken  by  Government
 on  the  recommendations  contained  in  their
 Thirty-fifth  Report  (Tenth  Lok  Sabha)  on
 Educational  Consultants  India  Limited.

 (2)  Forty-second  Report  on  Indian  Oil  Corporation
 Limited  and  Minutes  of  the  -sittings  of  the
 Committee  relating  thereto.

 12.06%  hrs.

 COMMITTEE  ON  PUBLIC  UNDERTAKINGS

 Minutes

 [English]
 SHRI.  ६.  AHAMED  (Manjeri)  :  Sir,  |  beg  to  lay  on

 the  Table  the  Minutes  (Hindi  and  English  versions)  of
 the  settings  of  the  Committee  on  Public  Undertakings
 relating  to  Procedural  and  Miscellaneous  Matters.

 12.07  hrs.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 (i)  Forty-eighth,  Forty-ninth,  Fiftieth  and  Fifty-first
 Reports  and  Minutes

 [English]
 DR.  (SHRIMATI)  PADMA  (Nagapattinam)  :  Sir,  |  beg

 to  present  a  copy  each  of  the  following  Reports  (Hindi
 and  English  versions)  of  the  Committee  on  the  Welfare
 of  Schduled  Castes  and  Scheduled  Tribes  including


